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Agreemet to supply Detergents and Carpets -
to U.S.S.R.

3891, SHRI MAYAVAN : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether India and U. S. S. R. have
signed an agreement for the supply of deter-
gents and machine made carpets to the
U.S.S.R.;and ’

(b) if so, what are the main features of
the agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) and
(b). The State Trading Corporation of
India Ltd., have signed a contract with the
Soviet Foreign Trade organisation M;/s.
SOJUZCHIMSEXPORT for the supply of
800 tonnes of Detergent Washing Powder to
U. S. S. R. during the Fourth quarter of
1970. In so far as Machine made carpets is
concerned, a contract has been signed by an
Indian Private firm with M/s. NOVOEX-
PORT, Moscow for supply of 145,000 sq.
metres of Machine-made tufted carpets in
1970-71.

Amendment of the Constitution to do
away with Articles Regarding
Institution of Princely
Rulers

3892. SHRI YASHPAL SINGH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is a demand from the
Members of Parliament to introduce a Bill
to amend the Constitution to do away with
the Articles governing the institution of
Princely Rulers ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Some Members
have demanded’ discussion on the introduc-
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tion of a privy purse (abolition) Bill. A
Private Member's Bill seeking to amend the
Constitution for the same purpose is pend-
ing consideration of this House. As this
House is aware the writ petitions filed by
cestain former Rulers challenging the dere-
cognition orders have been heard by the
Supreme Court and their judgment is await-
ed. Government are not in a position to
saysby which time they would be able to
take a final decision about legislation on
matters relating to former Rulers.

Export of Surgical Instruments

3893. SHRI YASHPAL SINGH: Will
the Minister of FOREIGN TRADE be plea-
sed to state :

(a) whether there is a great demand for
Indian made surgical instruments in forcign
countries apart from the U.S. S. R. ; and

(b) if so, the names of countries where
these instruments are exported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) There
is a limited demand for Indian made surgi-
cal instruments in foreign countries apart
from the U. S. S. R.

(b) Major countries other than U. S, S.R.
to which surgical iustruments have been
exported are Ceylon, G. D. R., Iran, Iraqg,
ete.
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